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Export of Sugn 

6763. SHRI NAVIN RAVANI: 
Will the Minister of COMMERCE be 
p leased to sta to : 

(a) the tot al quantity of sugar 
exported during the years t 981, J 982 
and 1983 ; 

(b) whether it is a fact that in view 
of the depressed sugar prices in the 
world market, India has suffered losses 

Qty. 
Year (Lakh Mts.) 

1981·82 1.386 

1982·83 4.10 

1983·84 8. 14 
( 1 st April to 
17th March, 1984) 

during the said period, if ,0, the deta ils 
thereof ; and 

(c) the total qu ,;mtity of sugar likely 
to be exported during the year 19 84 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P . A. SANGMA) : (a) and (b) Qu~n t ity 
of sugar exported , value real ised and loss 
suffered o r profit gained by STC, during 
the last thr e fin anci :1 1 yeo r5 , is indi-
cated below : 

(R upees in Crores) 

Profit or 
Value loss 

.. -----
49.22 + 11 .69 

84.76 -- 62.78 

206.75 - 70 .00 
(Approx.) 

---
(c) I t is not in the commerchl interest to reveal our future export p lans. 

ApPf'al to Excise & Customs Appeliate 
Tribunal sgainst Orders ror Release 

of Beef Tallow 

6764. SHRI ASHFAQ HUSAIN: 
Wi1l the Minister of FINANCE be 
pleased to state: 

(a) wheth er th e Central Board of 
Excise and Customs have instructed all 
Collectorates of Cu<)toms to appe:d to 
the Excise and Customs Appellate Tri· 
bunal aga inst the Collectorate's own 
orders releasing on payment of the 
normal import duty, with or without 
any fine, consignmellts of beef tallow 
imported afler the issue of the CCf&E 
Public Notice 29 / 81 of 5th June l 

1981;and 

(b) jf so, whether O('vernment would 
place on tl1e Table of t~e Ho~se a list 

of such affected importers and the 
action taken by the Co}Jeetorates 
importerw ise ? 

THE MINISTER OF STATE IN 
TH E MINISTRY OF FIN ANCE (SHRI 
S. M. KRISHNA): (a) Yes Sir. 
Directions have been issu ed by the 
Central Board of Excise & Customs, 
in exercise of powers conferred upon 
it under Sect ion 1 .2 9 D ( 1) of the 
Customs Act, 1962 directing the 
respective Collectors of Cu stoms to 
file appeals in such cases before the 
Customs, Excise and Gold (Control) 
Appe lla tc Tribunal. Th t: e u toms Act 
p rovides for the issue of such directions. 

(b) Li st of the affecte d importers is 
as under: 

1. M i s. H amilton India Limited, 
Bombay. 




